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and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
the financial year 1954-55 for the 
purposes of Railways. ”

The motion was adopted.

S hri L. B. Shastri: I * introduce the 
Bill and beg to **move:

“T hat the Bill to authorise pay­
m ent and appropriation of certain 
sums from and out of the Con­
solidated Fund of India for the 
service of the financial year 1954­
55 for the purposes of Railways, 
be taken into consideration.”
Mr. Deputy-Speaker: The question 

is:
“That the Bill to authorise pay­

ment and appropriation of certain 
sums from and out of the Con­
solidated Fund of India for the 
service of the financial year 1954­
55 for the purposes of Railways, 
be taken into consideration.”

The motion was adopted.

Clauses 1, 2 and 3 were added to the 
Bill.

The Schedule was added to the Bill.

The Title and the Enacting Formula 
were added to the B»U.

Shri L. B. Shastri: I beg to move: 
“That the Bill be passed.”

Mr. Depnty-Speaker: The question is: 
“T hat the Bill be passed.”
2'he motion was adopted.

fDEM ANDS FOR GRANTS ON 
ACCOUNT 

Mr. Deputy-Speaker: I suppose
there are no cut motions moved to 
these Demands. This is just vote on 
account.

S&ri N. B. Chowdhnry (G hatal): We 
wanted to move cut motions.

Shri K. K. Basu (Diamond H ar­
bour): On a point of clarification. It

is one thing to say tha t no discussion 
is allowed, and quite another to say 
th a t cut motions are never moved. I 
tried  to look up the old decisions, 
and I found that there was no such 
luling. But our Rules provide that 
these demands should be treated in 
the same m anner as other demands.
I would like to know the real position.

Mr. Depaty-Speaker: I am not l-^y- 
ing down as a rule tha t no cut mo­
tions can .be moved a t all. But the 
House is always entitled to regulate 
its own procedure and decide what 
emphasis should be placed on what 
particular m atters, and in what m an­
ner. We are also allotting time for the 
various items of business, and there 
is the Business Advisory Committee 
for this purpose. Likewise, on this 
point also, the House can go into this 
m atter and say we shall spend some 
more time on this particular item ra­
ther than  On the others. This morning, 
the Hon. Speaker took the opinion of 
the House as to w hat ought to be 
done in this regard. I was also here 
at that time, and he came to the con­
clusion that in his opinion the whole 
thing must be finished before the end 
of the day.

7 P.M.
Shri K. K. Basu: As the rules pro­

vide, we are entitled to move cut 
motions. The House may in its wis­
dom and for its own guidance not 
w ant a discussion at thig stage. I 
understood from what the Speaker 
Seud that there has been a ruling on 
the point. 1 tried to himt up the old 
rulings for the last 25 years but I 
could not find any. Therefore, I would 
like to know about thig from you. As 
you said, if the House decides not to 
discuss cut motions to save time, that 
is quite a different m atter. But so 
long as our rules provide for that, we 
are entitled to move cut motions. (In­
terruptions.)

An Hon. Member: Convention is
above rules.

Pandit Thakur Das Bhargava (Gur- 
gaon): M a y 'I  submit th a t previously

♦Introduced w ith  the recom m endation of the President.
♦♦Moved w ith the recommendation of the President.
tM oved w ith the previous sanction of the President.
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iP and it Thakur Das BharRava]

there was no vote on account Bill. 
We are having a well-established 
convention th a t on this poin t there  
will be no discussion and no cut mo­
tions. I t  is not th a t the House is not 
com petent to take  up cut motions, 
but by convention we have establish­
ed th a t there will be no discussion. 
(Interruption.)

Mr. Depnty-Speaker: I t  is purely 
academic. So fa r as today’s proceed­
ings are  concerned, the House has 
agreed. So fa r  ag the larger issue is 
concemed. when the m atter arises we 
will think about It.

Shri K. r .  Basa: If it is said th a t 
this is only a vote on account and 
should be passed without discussion, 
it is quite a different thing. As you 
said, if the House for its own sake 
decides to pu t some lim itations, we 
can agree.......

Mr. Depnty-Speaker. This morning 
it was decided th a t we shall get this 
through. So fa r as the larger issue ii  
concerned, w hether we are  entitled to 
go into it  or n o t  I have not had  an 
opportunity to go into all the previ­
ous decisions and rulings of the 
Chair. I w ill look into them  la ter on 
when the occasion arises.

Shri K. K. Basu rose—

Mr. Deputy-Speaker: Now we are 
proceeding on the footing th a t the  
House as a whole wanted to avoid 
any discussion. T hat is aU. We are 
not deciding for the future.

The question is: «
“That the respective sums 

not exceeding the amounts 
shown in the th ird  column of 
the order paper, be granted to 
the President, on account, for or 
tow ards defraying the charges 
during the year ending on the  
31st day of March, 1955, in res­
pect of the heads of demands en­
tered in the second column there­
of against Demands Nos. 1 to 140.” 

The motion was adopted.

[The motions for Demands for
Orantf cm Account which were adopt­

ed by the House are reproduced 
bclotu.—Ed. of P. P.]

D e m a n d  N o . 1 ~ M i n i s t r y  o f  C o m m e r ­
c e  AND I n d u s t r y  

“T hat a sum not exceeding
Rs. 6.02,000 be granted to the Pre*.

• sident on account, fo r or tow ards
defraying the charges during the
year ending on the 31st day of
March, 1955, in respect of ‘Minis­
try  of Commerce and Industry ’.”

D e m a n d  No. 2—I n d u s t r ie s

“That a sum not exceeding
Rs. 1,19,25,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Industries’. ”

D e m a n d  No. 3—C o m m e r c ia l  I n t e l l i­
g e n c e  AND S t a t is t ic s

“That a sum not exceeding
Rs. 4,26,000 be granted to the
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Commercial Intelligence 
and S tatistics’.”

D e m a n d  N o . 4 — M is c e l l a n e o u s  D e p a r t ­
m e n t s  AND E x p e n d it u r e  u n d e r  t h e  
M in is t r y  o f  C o m m e r c e  and  I n d u s ­
t r y

“T hat a sum not exceeding 
Rs. 3,65,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous D epart­
m ents and Expenditure under the 
M inistry of Commerce and Indus­
try ’. ” .

D e m a n d  No. 5—M i n is t r y  o f  C o m m u ­
n ic a t io n s

“T hat a sum not exceeding 
Rs. 95,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘M inistry of Communica­
tions*. ”



D e m a n d  N o . 6— I n d ia n  P o s t s  a n d

T e l e g r a p h s  D e p a r t m e n t  ( I n c l u d ­
i n g  W o r k in g  E x p e n s e s )

*‘T hat a  sum not exceeding 
Rs. a,87,66,000 be granted  to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Indian Posts and Tele­
graphs Departm ent (Including 
Working Expenses)’. ”

D e m a n d  N o . 7— M e t e o r o l o g y

“That a sum not exceeding 
Rs. 9,55,000 be granted to  the 
President, on account, for or to­
wards defrajdng the charges
during the year ending on the
31st day of March, 1955, in res­
pect of ‘Meteorology’. ”

D e m a n d  N o . 8 — O v e r s e a s  C o m m u n i­
c a t io n s  S e r v ic e

“That a sum not exceeding 
Rs. 7,85,000 be granted to the 
President, on accoimt, for or to­
w ards defraying the charges
during the year ending on the
31st day of March, 1955, in res­
pect of ‘Overseas Communications 
Service*. ”

D eb«and  N o . 9— A v ia t io n

•“T hat a sum not exceeding
Rs. 21,10,000 be granted to the 
President, on account, for or to­
w ards defraying th e  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Aviation*.”

D e m a n d  No. 10—M is c e l l a n e o u s  D s -
p a r t m e n t s  a n d  E x p e n d i t u r e  xrNm R

THE M i n i s t r y  o f  C o m m u n ic a t io n s

“That a sum not exceeding 
Rs. 2,11,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of Miscellaneous Departments 
and Expenditure under the  Min­
istry  of Communications’. ”
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D e m a n d  No. 11—M in i s t r y  o f  D e f e n c e

“T hat a sum not exceeding 
Rs. 2,28,000 be granted to. the 
President, on account, for or to­
wards defra3ring the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of Defence*.

D e m a n d  N o . 12—D e f e n c e  S e r v ic e s ,
E f f e c t iv e — A r m y

“That a sum not exceeding
Rs. 13,30,57,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Defence Services, Effect­
ive—^Army’. ”

D e m a n d  N o . 13—^De f e n c e  S e r v ic e s ,
E f f e c t iv e — ^Na v y

“That a sum not exceeding
Rs. 1,01,49,000 .be granted to the 
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March. 1955, in res­
pect of ‘Defence Services, Effect­
ive—^Navy*.

D e m a n d  N o . 14—D e f e n c e  S e r v ic e s ,
E f f e c t iv e — A i r  F o r c e

“That a sum not exceeding
Rs. 2,99,20,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the  year ending on the 
31st day of March, 1955, in res­
pect of ‘Defence Services, Effect­
ive—^Air Force*.”

D e m a n d  N o . 15—D e p e n c e  S e r v ic e s ,
N o n -E f f e c t iv e  C h a r g e s

“That a sum not exceeding
Rs. 1,30,98,000 be granted to the 
President, on account, for or to­
wards defraying the - charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ^Defence Services, Non- 
Eflective Charges*.”
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D e m a n d  N o . 16—M is c e l l a n e o u s  E x ­
p e n d it u r e  UNDER THE M IN ISTRY OF 
D e f e n c e

“That a sum not exceeding 
Rs. 47,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Expenditure 
under the M inistry of Defence’.”

D e m a n d  N o . 17—M i n i s t r y  o f  E d uc a ­
t io n

“That a sum not exceeding 
Rs. 3,42,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March 1955, in res­
pect of ‘M inistry of Education’. ”

D e m a n d  No. 18—A r c h a e o l o g y

“That a sum not exceeding 
Rs. 4,07,000 be granted to the 
jcresident, on account, for or to­
wards defraying the charges 
during Ihe year ending on the 
31st day of March, 1955, in res­
pect of ‘Archaeology’. ”

D e m a n d  No. 19—O t h e r  S c ie n t if i c  D e ­
p a r t m e n t s

“That a sum not exceeding 
Rs. 18,23,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘O ther Scientific Depart­
m ents’. ”

D e m a n d  No. 20— Êd u c a t io n

"T hat a sum not exceeding 
Rs. 1,01,21,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Education’. ”

D e m a n d  No. 21—M is c e l l a n e o u s  D e ­
p a r t m e n t s  and  E x p e n d it u r e  u n d e r  
t h e  M i n i s t r y  o f  E d u c a t io n  

“That a sum not exceeding 
Rs. 2,74,000 be granted to the

President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous D epart­
ments and Expenditure under the 
M inistry of Education’. ”

D e m a n d  N o . 22—T r ib a l  A r e a s

“That a sum not exceeding 
Rs. 36,41,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Tribal Areas’. ”

D e m a n d  N o . 23—E x t e r n a l  A f f a i r s

“That a sum not exceeding 
Rs. 48,81,000 be g ran ted  to the  
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘External Affairs’. ”

D e m a n d  N o . 24—C h a n d e r n a g o r e

“That a sum not exceeding 
Rs. 1,83,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Chandernagore’. ”

D e m a n d  N o . 25—M is c e l l a n e o u s  E x -
PENDltURE UNDER THE M INISTRY OF
E x t e r n a l  A f f a i r s

“That a sum not exceeding
Rs. 28,000 be granted to the
President, on account, for or to ­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Expendi­
tu re  under the M inistry of Exter­
nal Affairs’. ”

D e m a n d  N o . 26—M in is t r y  o f  F in a n c e

“That a sum not exceeding
Rs. 13,02.000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the
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31st day of M arrh, 1955» in res­
pect of ‘M inistry of Finance’. ” 

D e m a n d  N o . 27— C u s t o m s

“That a sum not exceeding 
Rs. 34,92,000 .be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending an the 
31st day of March^ 1955, jn res­
pect of ‘Customs*.

D e m a n d  N o . 28 — ^Un io n  E x c i s e  D u t i e s

“That a sum not exceeding 
Rs. 57,12,000 be granted to the 
P resident, on account, fo r o r to­
w ards defraying the charges 
during the year ending on the 
31st day of March^ 1955, in res­
pect of ‘Union Excise Duties’. ” 

D e m a n d  N o , 29—T a x e s  o n  I n c o m e  i n ­
c l u d in g  C o r p o r a t io n  T a x  a n d

E s t a t e  D u t y

“That a sum not exceeding 
Rs. 31,07,000 be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day of March. 1955, in res- 
F>ect of ‘Taxes on Income includ­
ing Corporation Tax md Estate 
Duty*.”

D e m a n d  N o . 3 0 - - O p i u m

“That a sum not exceeding 
Rs. 1,60,94,000 be granted to the 
President, on accoimt, for or to­
w ards defrasring the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Opium*.**

D e m a n d  No. 31— S t a m p s

“That a sum not exceeding 
Rs. 10,68,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ^Stamps*.’*

D e m a n d  No, 32—^Pa y m e n t s  t o  o t h e r

G o v e r n m e n t s , D b r a r t m e n t s , e t c .

“That a sum not exceeding 
Rs. 93,000 be granted to the 
President, on account, for or to­

wards defraying the charges
during the year ending on the 
31st day of March. 1955, in res­
pect of ‘Payments to other Gov- 
eilnments. Departments, etc,’. ”

D e m a n d  N o . 33—A u d it

“That a sum not exceeding 
Rs. 64,17,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘A udit’. ”

D e m a n d  N o . 34—C u r r e n c y

“That a sum not exceeding 
Rs. 14,40,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the year endings on the 
31st day of March, 1955, in res­
pect of ‘Currency*. **

D e m a n d  N o . 35—M in t

“That a sum not exceeding 
Rs. 7,73,000 be g ranted  to  the 
President, on account, for or 
w ards defraylQg «he charge^
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M int’. ”

D e m a n d  N o . 36—T e r r it o r ia l  a n d  P o ­
l it ic a l  P e n s io n s

“That a sum not exceeding 
Rs. 1,76,000 be granted to the 
President, on account, for or to­
wards defraying the  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Territorial and Political 
Pensions’. **

D e m a n d  No. 37—^ ^ e Ra n n u a t io n  A l ­
l o w a n c e s  AND P e n s io n s

“That a sum not exceeding 
Rs. 56,16,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Superannuation Allow­
ances and Pensions'. ” ,

D e m a n d  N o . 38—M is c e l l a n e o u s  D e ­
p a r t m e n t s  AND E x p e n d it u r e  u n d e r  
THE M in is t r y  o p  F in a n c e

“That a sum not exceeding
Rs, 29,15,000 be granted to the
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President, on account, for or to­
wards defraying the charges 
during the /year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous D epart­
ments and Expenditure under the  
M inistry of Finance’.

Demand No. 39—Grants-in-aid to 
States

“T hat a sum not exceeding 
Ks. 4.67,^,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
dxiring the year ending on the 
31st day of March, 1955, in res­
pect of ‘Grants-in-aid to S ta tes\ ”

Demand No. 40—Miscellaneous Ad­
justments BETWEEN THE UNION 
AND State Governments

“That a sum not exceeding 
Rs. 23,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges 
during the year ending on the
31st day of March, 1955, in res­
pect of ‘Miscellaneous Adjust­
ments between the  Union and 
S tate G overnm ents'.’*

Demand No. 41—Extraordinary Pay­
ments

“That a  sum not exceeding 
Rs. 1,92,^3,000 *>e granted to the 
President, on account, for or to­
w ards defraying the  charges
during the year ending on the
31st day of Mafch. 1955, in res­
pect of *Extraordinary P ay ­
ments*. ̂

Demand No. 42—Pre-partition Pay- 
mbnts

“That a sum not exceeding 
Rs. 11,31,000 be granted to the 
President, on account, for or to ­
w ards defraying th e  charges
during the year ending on the
31st day of March, 1955, In res­
pect of ‘P re-partition Pay­
ments*. ”

Demand No. 43— M̂inistry of Foon an# 
Agriculture

“That a  sum not exceeding 
Rs. 4,02,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘M inistry of Food and Ag­
riculture*. **

Demand No. 44—Forest

“That a sum not exceeding 
Rs. 3,61,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of Marcn, 1955, in r e ^  
pect of ‘Forest*. ”

Demand No. 45—Agriculture

“That a sum not exceeding
Rs. 74,75,t)00 be granted to the  
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ^Agriculture’. ”

Demand No. 46—Civil Veterinary 
Services

“That a sum not exceeding
Rs. 3,25,000 be granted to the 
President, on account, for or to­
wards defraymg the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Civil V eterinary Ser­
vices*. **

Demand No. 47— Miscellaneous D»- 
VARTMKNTS AND ExPlNDITUItE UNDEK 
THE Ministby  o r  Food and A gri­
culture

"That a sum not exceeding
Rs. 6,59.000 be granted to the 
President, on account, for or to ­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of *Miscellaneous Depart­
ments and Expenditure under the 
M inistry of Food and Agricul­
ture.**
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D e m a n d  N o . 48—Ministry o f  H e a l t h

“That a sum not exceeding 
Rs. 58,0tJ0 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of 'M inistry of H ealth’.

U e m a n d  No, 49—M e d i c a l  S e r v i c e s

“That a  sum not exceeding 
Rs. 12,59,000 be granted to the 
President, on account, for or 'to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of IWedical Services*. ”
D e m a n d  N o . 5 0 — P u b l ic  H e a l t h

“That a sum not exceeding 
Rs. 56,45,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of *Public Health*. *’

D e m a n d  No. 51— M i s c e l l a n e o u s  E x ­
p e n d i t u r e  u n d e r  t h e  M i n i s t r y  o f  
H e a l t h

“That a sum not exceeding 
Rs. 6,45,000 be granted to the  
President, on account, for or to­
w ards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of 'M iscellaneous Expendi­
tu re  under the M inistry of
Health*. **

Demand No. 52 — Ministry of fIbME 
Affairs

“That a sum not exceeding 
Rs. 13,03,000 be granted to the 
President, on account, for or to­
w ards defraying the charges
during the year ending on the 
31st day of March, 1955, In res­
pect of ‘M inistry of Home Aff­
airs*. **

Demand No. 53—Cabinet 
“That a sum not exceeding 

Rs. 2,16,tflO be granted to the 
President, on account, for or to­
wards defraying the charges,
during the year ending on the 
31st day of March, 1955, in res­
pect of ’Catoinet’. ’"

Demand No. 54—Delhi

“That a sum not exceeding 
Rs. 13,15,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, f955, in res­
pect of ‘Delhi'. ”

Demand No. 5&—Police

“That a sum not exceeding 
Rs. 8,60,000 be granted to the P re­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1955, in respect of Tolice*. ”

Demand No. 56—Census

“That a sum not exceeding 
Rs. 1,72,000 be granted to the  
President, on accoimt, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, m res­
pect of ‘Census’. *’

Demand No. 57—Miscellaneous De­
partments AND Expenditure under 
the Ministry of Home Affairs

“That a sum not^ exceeding 
Rs. 79,000 be g r a n t^  to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March. 1955, in res­
pect of ‘Miscellaneous Departm ents 
and Expenditure under the Min­
istry  of Home Affairs*.*’

Demand No. 58— Ândaman and Nico* 
bar Islands 

“That a sum not exceeding 
Rs. 16,41,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges 
during the year ending on the 
31st day of March. 1955, in res­
pect of 'Andaman and Nicobar 
Islands*. **

Demand No. 59— M̂inistry of Informa­
tion and Broadcasting '

“That a sum not exceeding 
Rs. 11,58,000 ;be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of *Ministry of Inform ation 
and Broadcasting’. ”
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D e m a n d  N o . 60— B r o a d c a s t in g

“That a sum not exceeding 
Rs. 19,35,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Broadcasting’. ”

D e m a n d  No. 61— M i n i s t r y  o f  I r r i g a ­
t i o n  AND P o w e r

“That a sum not exceeding 
Rs. 88,000 be granted to the
President, on account, for or to­
w ards defraying th e  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of Irrigation  and 
Power’. ’*

D e m a n d  No. 62— I r r i g a t i o n ,  e t c

“T hat a sum not exceeding 
Rs. 3,000 be granted to the
President, on account, for or to­
w ards defraying the charges 
during the year endmg on the
31st day of March, 1955, in res­
pect of ‘Irrigation, etc.*. ’*

D e m a n d  No. 63- M u l t i - p u r p o s e  River 
S c h e m e s

“That a sum not exceeding 
Rs. 3,48,000 be granted to  the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M u l t i - p u r p o s e  River 
Schemes’. ”

D e m a n d  No. 64- M i s c e l l a n e o u s  De­
p a r t m e n t s  a n d  E x p e n d i t u r e  u n d e r  
t h e  M i n i s t r y  o f  I r r i g a t i o n  a n d  

PÔ iVfiR
“That a sum not exceeding 

Rs. 2,89,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the
31st day o f  March, 1955, in r « -
pect of ‘Miscellaneous D epart­
m ents and Expenditure under the 
M inistry of Irrigation and Power*.

D e m a n d  No. 65—M i n i s t r y  o f  L a b o u r

“That a sum not exceeding 
Rs. 2,64,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of Labour’. ”

D e m a n d  No. 66—C h i e f  I n s p e c t o r  o f
M in e s

“That a sum not exceeding 
Rs. 79,000 be granted to the 
President, on account, for or to­
w ards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Chief Inspector of
Mines’. **

D e m a n d  N o .  6 7 — M i s c e l l a n e o u s  De­
partm ents AND E x p e n d i t u r e  u n d e r  
t h e  M i n i s t r y  o f  L a b o u r

“That a sum not exceeding 
Rs. 27,08,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous D epartm ents 
and Expenditure under the Min­
istry  of Labour* ”

D e m a n d  N o . 68— E m p l o y m e n t  E x ­
c h a n g e s  AND R e s e t t l e m e n t

“That a sum not exceeding 
Rs. 10,77,000 be granted to the 
l%esident, on account, for or to­
w ards defraying the charges 
during the  year ending on the 
31st day of March, 1955, in  res­
pect of ‘Employment Exchanges 
and Resettlem ent'.”

DfJMAND No. 69—C i v i l  D e f e n c e

“That a sum not exceeding 
Rs. 10,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year endiiig on the 
31st day of March, 1955, in res­
pect of ‘Civil D eftnce’. ”

DEMAND No. 70— M i n i s t r y  o f  L a w

“That a sum not exceeding
Rs. 11,25,000 be granted to the
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President, on account, for or to­
w ards defraying the  charges 
during the year ending on the 
31st day March^ 1955, in res­
pect of ‘M inistry of Law’. ”

D e m a n d  N o . 71—^ A d m in is t r a t io n  o f  
J u s t i c e

“That a sum not exceeding 
Rs. 16,000 be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Adm inistration of Jus­
tice’. ”

D em and  N o . 72-—M in is t r y  o r  N a tura l

R e so u r c es  and S c ie n t if ic  R esea rch

“That a sum not exceeding 
Rs. 67,000 be granted to the 
President, on account, for or to­
wards defrasdng the  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of N atural Re­
sources and Scientific Research*. ”

D em an d  N o. 73—S u r v e y  o f  In d ia

“That a sum not exceeding 
Rs. 11,98,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in respect 
of ‘Survey of India*.**

D e m a n d  N o . 74—^ B o ta n ic a l  S u rv e y

“That a sum not exceeding 
Rs. 58,000 be granted to the 
President, on account, t x  or to­
wards defraying the charges 
during the yea^ ending on the 
31st day oi March, 1955, in res­
pect of ‘Botanical Survey’. ”

D em and  N o. 75—Z o o lo g ic a l  S u r v e y

“That a sum not exceeding 
Rs. 37,000 .be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Zoological Survey’. ”

D em an d  N o. 76—G e o lo g ic a l  S u r v ^

“That a sum not exceeding 
Rs. 4,71,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect o f ‘Geological Survey’. ”

D em a n d  N o. 77—M in e s

“That a sum not exceeding 
Rs. 2,17,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Mines’. ”

D em and  N o. 78—S c ie n t i f i c  R e s e a r c h

“That a sum not exceeding 
Rs. 26,83,000 be granted  to the 
President, on account, for or to­
w ards defraying the  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Scientific Research’. ”

D em and  N o . 79— M isce l la n e o u s  D e­
pa r t m e n t s  AND E x pen d it u r e  un der  

t h e  M in is t r y  o f  N atu ra l  R e ­
so u r c e s  AND S c ie n t if ic  R esearch  

“T h a t  a  s u m  n o t e x c e e d in g  
R s. 1,000 b e  g r a n te d  to  th e  
P re s id e n t ,  on  ac c o u n t, t o r  o r  to ­
w a rd s  d e f ra y in g  th e  c h a rg e s
d u r in g  th e  y e a r  e n d in g  o n  th e  
3 1 s t d a y  o f  M a rc h , 1955, in  re s ­
p e c t o f  ‘M isc e lla n e o u s  D e p a r t­
m e n ts  a n d  E x p ^ d i t u r e  u n d e r  th e  
M in is try  o f N a tu r a l  R e so u rc e s  an d  
S c ie n tif ic  R e s e a rc h ’. ”

D em and  N o . 80— D e pa r t m e n t  of  P ar­
lia m e n t a r y  A ff a ir s

“That a sum not exceeding
Rs. 11,000 be granted to the
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Department of Parliam ent­
ary Affairs’. ” '

D em and  N o. 81—M i n i s t r y  o f  P r o d u c ­
t i o n

“That a sum not exceeding
Rs. 70,000 be granted to the
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President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of Production*.

D e m a n d  No. 82—S a l t

“That a sum not exceeding 
Rs. 10,99,000 be granted to ^the 
President, on account, for or to­
w ards defraying th e  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Salt’. ”

D e m a n d  No. 8 3 — O t h e r  O r g a n i s a t i o n s
u n d e r  t h e  M i n i s t r y  o f  P r o d u c t i o n

“That a sum not exceeding 
Rs. 10,83,000 be granted to the 
President, on account, for or to­
w ards defraying the  c h a rg e  
during the year ending on the 
31st day of M arch, 1955, in res­
pect of ‘O ther Organisations under 
the M inistry of Production’. ”

D e m a n d  No. 84- M i s c e l l a n e o u s  De­
p a r t m e n t s  a n d  E x p e n d i t u r e  u n d e r  
t h e  M i n i s t r y  o f  P r o d u c t i o n

“That a sum no t e x c e e d i^
Rs 16,92,000 be Rranted to the 
President, on account, for or 
w ards defrayfaig th e  chargw
during the year ending on the 
31st day of March, 1955, in 
pect of ‘M iscdlaneous 
m ents and Expenditure u n d ^  the 
M tairtry  of Production’. ”

No. 8»—H nns*«
Lrrm oN

“That a  »um no t e x c e e d ^  
Rs. 1,68,000 be granted to t t e  
President, on account, for «  W- 
w ards delrayine th e  c h a r j^  
during th e  year ending on the 
31s t  day of March, 1955, in  res­
pect of ‘M inistry of Rehabttita- 
tion’. ”

DIMMTO No. 86—Expim bitijto ok D is­
p la c e d  P e r s o n s

“That a 9um no t exceeding 
Bs. 25,29,000 be granted to the 
President, on account, to r or to ­

w ards defraying the  charge*
during the year ending on the 
31st day of March^ 1955, in res­
pect of ‘Expenditure on Displac­
ed Persons*.**

D em an d  No. 87—M is c e l la n e o u s  Ex­
p e n d i tu r e  u n d e r  t h e  M i n i s t r y  op  
R e h a b i l i t a t i o n

“That a sum not exceeding 
Rs. 3,000 be granted to the 
President, on account, to r or to­
w ards defra3ang the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Expendi­
tu re  under the M inistry of Rehabi­
litation*. **

D em an d  No. 88— M i n i s t r y  o f  S t a t e s

“That a sum not exceeding 
Rs. 98,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of States*.”

D e m a n d  No. 89— P h iv y  P u r s e s  a n d  
A l l o w a n c e s  o f  In d ia n  R u l e r s

“That a  an® exceeding
R s. 65,000 be granted to the 
President, on account, to r  or to­
w ards defraying the  
during the  year ending on tne 
31st day of M arch, 1955, r®**
pect of *Privy Purses and Allow­
ances of Indian Rulers*.**

'  D em a n d  No. 90—K u tc h

“T hat a  sum not exceeding 
Rs. 9,73,000 be granted to  th e  
President, on account, for or to ­
w ards defraying th e  
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘Kutch*.**

D em and  N o . 91— B il a s p u r

“That a sum not exceeding 
Rs 3,15,000 be granted to the 
President, on account, for o r to ­
w ards defraying the  chargw  
during the year ending on the
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31st day of March, 1955, in res­
pect of ‘B ilaspur’. ”

D em an d  No. 92—M a n ip u r

“T hat a sum not exceeding
Rs. 6,89,000 be granted to the 
President, on account, for or to 
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Manlptir*. ••

D em a n d  N o. 93—T r i p u r a

“That a sum not exceeding
Rs. 10,96,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘T ripura’. ”

D emand N o . 94— R ela tio n s  w it h

S tates

“That a sum not exceeding
Rs. 4,85,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Relations with S tates’. ” 

D e m a n d  No. 95—M is c e l l a n e o u s  Ex­
p e n d it u r e  UNDER THE M INISTRY OF
S tates

“That a sum not exceeding
Rs. 8,62,(R)0 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Expendi­
tu re  under the M inistry of 
States’. ”

D emand N o . 96— M in is t r y  o f  T ra n s­
PORT

“That a sum not exceeding 
Rs. 3,34,000 be granted to the 
President, on account, for or to­
w ards defraying charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘M inistry of Transport*.” 

D e m a n d  No. 97— P o r t s  a n d  P i l o t a g e

“That a sum not exceeding 
Rs. 5,20,000 be granted to the 
President, on account, for or to­
wards defraying the charges

during th e  year ending on the 
31st day of March, 1955, in res­
pect of T o rts  and Pilotage’. ”

D em a n d  No. 98— L ig h th o u s e s  an d  
L i g h ts h ip s

“That a sum not exceeding 
Rs. 6,66,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Lighthouses and Light­
ships’.”

D em and  N o . 99— C en tra l  R oad F und

“That a sum not exceeding 
Rs. 38,54,000 be granted to the 
President, on account, for or to ­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Central Road Fund’. ”

D em an d  No. 100—C o m m u n ic a tio n s  ( in ­
c lu d in g  N a t i o n a l  H ig h w a y s )

“That a sum not exceeding 
Rs. 40,74,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Communications (includ­
ing National Highways)*.”

D emand  N o . 101— M isc e l la n e o u s  E x ­
p e n d it u r e  u n d er  t h e  M in is t r y  o f  
T r a n spo r t

“That a sum not exceeding 
Rs. 55,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Expendi­
ture  under the M inistry of Trans­
port’, **

D emand  N o . 102— M in is t r y  o f  W o r k s , 
H o u sin g  and Su p pl y

**That a sum not exceeding 
Rs. 1,45,000 be granted to the 
President, on account, for or to ­
wards defraying th e  charges 
during the year ending on the
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31st day of March, 1955. in res­
pect of ‘M inistry of Works, Hous­
ing and Supply’. ”

D e m a n d  N o . 103— S u p p l ie s

“That a sum not exceeding 
Rs. 24,75,000 fee granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Supplies’. ”

D e m a n d  N o . 104— O t h e r  C i v i l  W o r k s

“That a sum not exceeding 
Rs. 1,27,33,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the  year ending on the 
31st day of March, 1955, in res­
pect of ‘O ther Civil Works*. ”

D e m a n d  No. 105—S t a t i o n e r y  a n d
P r i n t i n g

“That a sum not exceeding 
Rs. 43,94,000 be granted to the 
President, on account, for or to ­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Stationery and P rin tin g ’.”

D e m a n d  No. 106—M is c e l l a n e o u s  D e ­
p a r t m e n t  and  E x p e n d it u r e  u n d e r  
t h e  M i n i s t r y  o f  W o r k s , H o u s in g  
AND S u p p l y

“That a sum not exceeding 
Rs. 4,63,000 be granted  to  the 
President, on account, for or to ­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Depart­
ments and Expenditure under the 
M inistry of Works, Housing and 
Supply*. ”

D e m a n d  No. 107— P a r l i a m e n t

“’J&at a sum not exceeding 
Rs. 12,75,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of *Parliament*. ”

D e m a n d  No. 108—M i s c e l l a n e o u s  Ex­
p e n d i t u r e  u n d e r  t h e  P a r l i a m e n t  
S e c r e t a r i a t

“That a sum not exceeding 
Rs. 3,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Miscellaneous Expendi­
tu re  under the Parliam ent Secre­
ta r ia t’. ”

D e m a n d  N o . 109—S e c r e t a r i a t  o f  t h e
V i c e - P r e s i d e n t

“That a sum not exceeding 
Rs. ^,000 be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Secretariat of the Vice- 
P residen t\ ”

D e m a n d  N o . 110— C a p it a l  O u t l a y  o f  
t h e  M i n is t r y  o f  C o m m e r c e  and  
I n d u s t r y

“That a sum  not exceeding 
Rs. 1,79,75,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay of the Min­
istry  of Commerce and Indust­
ry ’. ”

D e m a n d  N o . I l l —C a p i t a l  O u t l a y  o n
I n d ia n  P o s t s  a n d  T e l e g r a p h s  ( N o t  
m e t  f r o m  R e v e n u e )

“That a sum not exceeding 
Rs. 1,36,14,000 be granted to the 
President, on account, for or to­
wards defraying the  charges

- during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay on I'adlan 
Posts and Telegraphs (Not met 
from Revenue)*.*

D e m a n d  No. 112— C a p i i a l  O t j t l a y  o k ’ 
C i v i l  A v i a t i o n

“ lh at a sum not eicceeding
Rs. 28,33,000 be granted to the
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President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘A viation’ Capital O utlay 
on C ivil’.”

D e m a n d  N o , 113— O t h e r  C a p it a l  O u t ­
l a y  OF THE M lN IS T R y OF COMMUNI­

CATIONS

“That a sum not exceeding 
Rs. 61,64,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘O ther Capital Outlay of 
the M inistry of Communica­
tions’. ”

D em and  N o. 114—D e fe n c e  C a p i ta l  
O u t l a y

“That a sum not exceeding 
Rs. 1,67,08,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Defence Capital Out­
lay’.

D em and  N o. 115— C a p i ta l  O u t l a y  o n  
t h e  I n d ia  S e c u r i t y  P r e s s  

“ T h a t  a  su m  n o t ex c e e d in g  
Rs. 43,000 b e  g ra n te d  to  th e  
P re s id e n t ,  on  ac c o u n t, to r  o r  to ­
w a rd s  d e f ra y in g  th e  c h a rg e s  
d u r in g  th e  y e a r  e n d in g  on  th e
31st d a y  o f M arc h , 1955, in  r e s ­
p e c t  o f  ‘C a p i ta l  O u tla y  on  th e  
In d ia  S e c u r i ty  P r e s s ’. ”

D em and  N o. 116—C a p i t a l  O u t l a y  o n  
C u r r e n c y

“That a sum not exceeding 
Rs. 23,000 be granted to the
President, on account, for or to­
wards defraying the  charges 
during the year ending on the
31st day of March, 1955, in res­
pect of ‘Capital Outlay on Cur­
rency’. ”

Dem and  N o . 117— C apital  O utlay  on  
M in t s  ♦

“That a sum not exceeding
Rs. 5,98,000 be granted to the

President, cn account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay on 
Mints*. ”

D em a n d  N o. 118—C o m m u te d  V a lu e  o f  
P e n s io n s

“That a sum not exceeding 
Rs. 7.84,000 *be granted to the 
President, on account, for or to­
w ards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Commuted Value of Pen­
sions’. ”

D em and  N o. 119—^P aym en ts  t o  R e ­
t r e n c h e d  P e r s o n n e l

“That a sum not exceeding 
Rs. 9.000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, In  res­
pect of ‘Payments to Retrenched 
P ersonnar.”

D em and  N o. 120—O t h e r  C a p i ta l  O u t ­
l a y  OF THE M i n i s t r y  Of F in a n c e

“That a sum not exceeding 
Rs. 1,85,02,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘O ther Capital Outlay of 
the M inistry of Finance’. ”

D em and  N o. 121—L o a n s  an d  A d v a n c e s  
BY THE C e n t r a l  G o v e r n m e n t s

“That a sum not exceeding 
Rs. 2,88,24,000 be granted to the 
President, on account, for or t o ­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of *Loans and Advances by 
the Central Government*. ”

D emand N o . 122— CAPrrAL O u tlay  on 
F o r e st s

“That a sum not exceeding 
Rs. 3,59,000 be granted to the
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President, on account, for or to­
w ards defrajring the  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of 'Capital Outlay on For­
ests’. ”

D em an d  N o . 123— P̂u r c h a se s  o f  F ood-
GRAINS

“That a sum not exceeding
Rs. 12,54,00,000 be granted to the 
President, on account, for or to ­
w ards defraying the  charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Purchases of Food- 
grains’. ”

D em and  N o. 124— O t h e r  C apita l  O ut­
lay OF THE M in is t r y  o f F ood and

A g r ic u l t u r e

“That a sum not exceeding
Rs. 6,74,17,000 be granted to the 
President, on account, for or to­
w ards defraying the  charges
during the year ending on the 
31st day of M arch 1955, in res­
pect of ‘O ther C apital O utlay of 
the M inistry of Food and A gri­
culture*.”

D em a n d  N o.»125— C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  H e a l th

“That a 'sum not exceeding
Rs. 53,15,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the .
31st day of March, 1955, in res­
pect of ‘Capital Outlay of the Min­
istry  of H ealth’. ”

D em a n d  N o. 126—C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  H om e A f f a i r s

“That a sum not exceeding 
Rs. 1,91,000 be granted to the
President, on account, for or to­
w ards defraying the charges 
during the year ending on the
31st day of March, 1955, in res­
pect of ‘Capital Outlay of the Min­
istry  of Home Affairs’. ”

D em a n d  N o . 127— C a p i ta l  O u t l a y  o n  
B r o a d c a s t in g

“That a sum not exceeding
Rs. 16,67,000 be granted to the

President, on account, for or to­
w ards defraying the  charges 
^during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘Capital Outlay on Broad­
casting’. ”

D e m a n d  No. 128—C a p it a l  O u t l a y  o n

M u l t i- p u r p o s e  R i v e r  S c h e m e

“That a sum not exceeding 
Rs. 33,24,000 be granted to the 
President, on account, for or to­
wards defraying the charges
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay on Multi­
purpose River Scheme’. ”

D e m a n d  No. 129—O t h e r  C a p it a l  O u t ­
l a y  o f  t h e  M i n i s t r y  o f  I r r ig a ­
t io n  AND P o w e r

“That a sum not exceeding
Rs. 42,000 be granted to the
President, on account, for or to­
wards defraying the charges
during the year ending on the
31st day of March, 1955, in res­
pect of ‘O ther Capital Outlay of 
the Ministry of Irrigation and 
Pow er’. ”

D e m a n d  No. 130—C a p it a l  O u t l a y  o f

THE M i n i s t r y  o f  L a b o u r

“That a sum not exceeding
Rs. 17,000 be granted to the
President, on account, for or to­
w ards defraying the charges
during the year ending on the
Slst day of March, 1955, in  res­
pect of ‘Capital Outlay of the Min­
istry  of Labour’. ”

D e m a n d  No. 131—O t h e r  C a p it a l  O u t ­
l a y  OF t h e  M in i s t r y  o f  N a t u r a l  
R e s o u r c e s  a nd  S c ie n t if i c  R e ­

s e a r c h :

“That a sum not exceeding
Rs. 11,34,000 be granted to the
President, on account, for or to­
wards defraying the charges
during the year ending on the
S lst day of March, 1955, in res­
pect of ‘Other Capital Outlay of 
the M inistry of N atural Resources 
and Scientific Research*."
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D em and  N o . 132— C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  P r o b t c t h w

17149 MARCH 1$54 Appropriation (Vote on 
Account) Bill 

D w a n d  N o . 187—O t b e b  C a b i ta l  
LAY OF th k  M i n i s t r y  o f  S t a t e s

“T hat a sum not exceeding 
Rs. 1,20,84,000 be granted to the 
President, on account, to r or to­
wards defraying th e  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay of the Miur 
istry of Production\ *’

D em and  N o. 133—CAPriAL OtTTLAY of
THE M in is t r y  o f  R e h a bilita tio n

“That a sum not exceeding 
Rs. 33,96,000 be granted to the 
President, on account, to r or to­
wards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘Capital Outlay of the Min­
istry of Rehabilitation’. ”

D em and  N o. 134—C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  S t a t k s

“That a sum not exceedlnf 
Rs. 63,35,000 be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day o f March, 1955, |ji res­
pect of ‘Capital Outlay of the Min­
istry of S tates’. ”

D em and  N o. 135—C a p i ta l  O u t l a y  o n  
P o r t s

“That a sum not exceeding 
Rs. 40,00,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay on Ports*.”

D em and  N o. 136—C a p i ta l  O u t l a y
R oads.

“That a sum not exceeding 
Rs. 1,14,23,000 be #(ranted to the 
President, on account, for or to­
wards defraying the %'harges 
during the year ending on the 
31st day o f March, 1955, In res­
pect of ‘Capital Outlay on Roads*.”

1 P.S.D.

**That a sum not exceeding 
Rs. 7,71,000 be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘O ther C apital Outlay of 
the M inistry of States*. ”

D em and  N o . 138— N e w  D e l h i C a pita i 
O utlay

‘TTiat a sum not exceeding 
Rs. 55,18,000 be granted to the 
President, on account, fcr or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘New Delhi Capital Out­
lay*. ”

D em and  No. 139—C a p i ta l  O u t l a y  o n  
. B u i lo in g s

“That a sum not exceeding 
Rs. 97,89,000 be granted to the 
President, on account, for or to­
wards defraying the charg;es 
during the year ending on the 
31st day of March, 1955, in res. 
pect of ‘Capital Outlay on Build­
ings’. ”

D em and  N o. 140—O t h e r  C a p i ta l  O u t ­
l a y  o f  t h e  M i n i s t r y  c f  W o rk s ,  
H o u s in g  a n d  S u p p ly

“That a sum not exceeding 
Rs. 50,65,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Otlier Capital outlay of 
the M inistry of Works, Housing 
and Supply’. ”

APPROPRIATION (VOTE ON 
ACCOUNT) BILL

The M inister of Plnancc (Shri C. 
DeshmiiUi): I beg to  m o v e  f o r . le a v e  
to  introduce a Bill to provide for the 
withdrawal of certain sums from anti 
out of he Consolidated Fund of India 
for th e  service of a P a r t  of th e  finan- 
eial year 1954-15.




